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S.N.Mallicki '.L 
We have heard the counsel for lath the parties. Atthe time 

of hearin Mr.P.K.Arora, counsel for the applicants in RA sulmitted 

that RA along with MA for condonation of delay has s&nce become inf'ruo—

tuous he has instruction not to proceed with the same. RA alig with 

MA thus stand disposed oP 1n! infructucus. No order as to costs. 
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